o

o

‘Y‘f";
FORM No. - 4
' See Ruie (12)
IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
CUTTACK BENCH
ORDER SHEET
07:‘ tna. | =
3 Application No........... ]O? D AR 0f200 3
Applicant (s).... V.0, d%bChQ«TlffI@[ﬂPaﬁvy Respondent(s)..UZL!’.W\...D.‘ﬁ...iOQ(J.Q...%...Q..’K..-.......
Advocate for Applicant(s)./ iﬁ G slaMugraitc Advocate for Respondent(s)............................
G- V. M;/\Qm S. & Cahup
7 p—
KR Jena
NOTES OF THE REGISTRY ORDERS OF THE TRIBUNAL

9.p.0. Jur a €0). Btb0).
For cOr)/@e‘cho.-/r‘m Pl

bell-0%
Ly

S

Dk

DJUOM Taa s
Foy QQJL;KHM'W\ P

-~

S e

Order dated 2 .12 «2003

Heard sShri G.K.Mishra, learned counsel
for the applicant. A copy of the O.A. has been

sexrved on Shri B.Dash, learmed Addl.Standing

Counsel .,

This P.A. has been filed by the

: _ﬁ_ applicant ventilating his grievance that the
Jﬁll[ol .. ((y Respondents-Department, by vittue of the oxder
] % at annexure-2 have deducted a sum of Rs.1,1,337/-
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from the D.C.R.G. payable to him on his
superannuation from service without disclosing
the reason for making such deduction. It is

in this background, the applicant has approache
this Tribunal to issue a direction to the
Respondents to quash the said order at
Annexure-A/2 and to direct them to make
payment of the withheld amount with interést.

During discussion 0f the matter, it was

discloged that the applicant has not yet

approached the departmental authorities to

knbw the reagons for withholding of Bs.1,11,337/
from the D.C.R.G. In other words, he has not
exhaugted the departmental remedies available
to him before approa:hing the Tribunal. This
Tribunal in the past have repeatedly pointed
out that mere existence of grievance is not
enough to rush to the Tribunal. The applicant,
in the first instance, shall have to exhaust
the departmental remedies before ventilating
his grievance before the Tribunal, in teims
of the provisions of A.T.#ct, 1985. In the
circumstances, the applicant is hcfeby'

directed to submit a representation befcore

the Respondents ventilating his grievance

and upon receipt of the said representation,
the Respondentg shall dispose of the same
with a reasoned 6rder within a period of
thirty(30) days from the date of receipt of
suwh repregentation, With this, the O.A., is

disposed of at the afimission stage. Vb/V
rta.
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